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(c) The rates of compensatory al-
lowance for dIfferent categories of 
employees stationed in dif!erent areas 
are shown in the statement la;d on 
the Table, [See Appendix IV, an-
nexure No. 33]. All the employees 
stationed in such areas are eligible 
for the allowance. 

Annual Increment of Jawans 

, r Shri A. V. Raghavan: 
3143. ~ Shri Pottekkatt: 

l Shrl Warior: 

Will the Minister of Defence 
pleased to state: 

be 

(a) whether there is any proposal 
to introduce yearly 'increment of pay 
to the Jawans instead of the existing 
quinquennial increment of Rs. 2'50 
nP; 

(b) whether any representations 
were received to enhance the I'xi,ting 
rate of increment; 

(c) whether any revision of pay 
was m'ade in tne case of other ranks 
and non-commissioned officers; and 

(d) if so, in which year? 

The Minister of State in tile Minis-
try of Defence (Shrl Raghuramaiah): 
(a) No, Sir. 

(b) Yes. 

(c) and (d). The rate~ of pay of 
other ranks and non-commissioned 
officers were revised and improved 
under Government orders which were 
issued in September 1960 and which 
had retrospective effect from the 
1 st July 1959. 
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SHORT NOTICE QUESTION 

Enrolment of Law graduates in Kcrala 

S. N. Q. 17. Shri Koya: Will the Min-
ister of Law be pleased to ~tate: 

(a) whether the attention of the 
Government has been drawn to the 
hardship of law graduates in Kerala 
who passed the September examina-
tion, in the matter of cnroiment; 

(b) whether it is a fact that the 
Kerala University published :he re-
sults very late; and 

(c) whether the law graduates of 
any other State were denied enrol-
ment due to delayed publicatIon of 
result? 

The Deputy Minister in the Minis-
try of Law (Shri Blbudhelldra Mi"ra): 
(a) Yes; Sir. 

(b) Ths B.L. results of the Kerala 
University were declared on 6-12-
1961. 

(e) Representations have also been 
received from the Law Graduates of 
Bombay and Nagpur Universities. 
whose flnal LL.B. Examination re-
sults were published on 12th Decem-
ber, 1961 and 20th December, 1961 
respectively about difficulties ex-
perienced by them in cnroling them-
selves as Advocates. 
12 hrs. 

MOTION FOR ADJOURNMENT 
TRAIN-BUS COLLISION AT RAILWAY 

CROSSING 

Mr. Speaker: 
an adjournment 

received notice of 
motion yesterday 




